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The S cond Press Commission has made 
certain recommendations n this subj ct. 
These are being examined. 

Grant of Industrial Licences Under MRTP Act 

7142: SHRI K. LAKKAPPA : 

SHRI GULSHER AHMED: 

Will the Minister of INDU TRY be plea. ed 
to state: 

(a) whether new industrial licences were 
granted to any lndustrial Hou e, regist-
ered under Section 26 of th M.R.T.P. Act 
1969 during the last three year and jf so, the 
details thereof; 

(b) the reasons and justification for grant 
of such new licences; 

(c) whether the industries for which new 
licences were granted have been set up; 

(d) if not, the rea on therefor and action 
taken if any by Government; and 

(e) pre ent policy of Government in the 
matter of sanction of new Industrial licence 
to Industrial Houses covered under MR TP 
Act? 

THE MINISTER OF INDUSTRY (SHRI 
NARAYAN DATT TIWARI): (a) Yes, Sir. 
276 licences were issued during the year 
1980-82 to the industrial undertkings regist-
ered under the M.R.T.P. Act , 1969. The 
details abou t these licences are published 
regularly by Indian Inve tment Centre and 
circulated alongwiih their Monthly News 
Letter. 

(b) These licences were issued on due 
consideration of merits of each case and in 
accordance with the pro vi ions of the I (1)&R) 
Act, 1951 . 

(c) and (d) The licensed industrial under-
taking are requi red to be set up in accordance 
with the conditions stipulated in the relevant 
licence and within the period as specified in 
each case. Monitoring Cells have been set up 
in each Ministry to review their progress and 
step are taken to revoke licences where pro-
gress in implementation is not found satis-
factory. 

(e The indu trial undertaking covered by 
·the M.R.T.P. Act can set up industrjes inclu-

d in Appendix I to the Press Note of 2nd 

ebruary 1973 a amended by Pre s ot f 
21st April, 1982. Th y an et up indu tri in 
areas not included in Appendix J subj ct to 
undertaking f prc cribed 1 vel of evport 
obligation .. 

CBI Probe Regarding Mi appropriation by Top 
Officials and a Minister of Manipor 

7143. SHRI ATAL BIHARI VAJPAY 
SHRI URAJ BHAN: 

SHRI RAMPRASHAD AHIRWAR: 
Will the Minister f Home AF AIRS be 

plea ed 10 state: 
(a) whether it i a fact that for many 

tmonth , the .D.l. ha been making investiga-
pions into at lea ·t seven cases of misappr -
riation and cmbezzl ment f se eral crore 
of rupees involving . orne top official and a 
Minister of Man ipur ; 

(b) whether it i. a fact that some ca 
. involving the Chief Minister have already 
been withdrawn from the BI; and 

(c) it so, full fact in thi regard? 
TH MINISTER OF STATE IN THE 

MINISTRY OF HOM A FAIR : (SHRI 
P. VENKATASUBBAIAH) : (a) Ye Sir. 
Ten cases involving variou officials and an 
ex-Minister of Manipur are under inve tigation 
by CBI. 

(b) and (c) Ye , Sir. Following the with-
drawal of consen t under eellon 6 of the 
DSP Act by the Government of Manipuf, 
some cases have be n withdrawn from BJ. 

Nember of lAS / J PS /IF Po t Manned by 
Scbeduled Cast and Scheduled Tribes 

in Government of India 
7144. SHRI BANWARI LAL: Will the 

Minister of HOM AF AIRS be plea ed to 
state: 

(a) the total numb r of po t manned by 
lAS, IPS and I S a on 1 January, 1983 in • 
various Departments/Ministries of Govern-
ment of India; 

(b) the total number of Schedul d Caste 
and Scheduled Tribe employees in (a) above 
along with their particulars; and 

(c) steps taken by Government to give 
adequate representation under directive j u d 
by Prime Minist r in this r gard and th 
re ults thereof? 
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THE MINISTER 0 TAT I THE 
MINI TRY OF HOM AFFAIRS (SHRI 
P. V ATSUBBAI ) : (a) and (b) The 
requi he information in re p ct of officer 
belonging to the Indian Administrative Service, 
Indian Police Service and Indian Forest 
Service who were s rvi hg at the Centr on 
tenure deputation (excluding those working in 
public enterpri e or on foreign assignment) 
a on 1.1.83 is indicated below: . 

1. Total 
2. Number of 

SC jSTs out 
of the total 

I.A .S. I.P.S. I .F.S. 
638 27 2 

44 3 

(c) Posts of and above the rank of Under 
Seer tary at the entre are normally filled by 
drawing officers from All India Service and 
other organised Central Services Group A' 
on the basi of suitability, keeping in view the 
specific requirem ... nts of each po t and the 
qualification and experience of the officers on 
offer for central deputation. Since these posts 
are normally filled on tenure deputation basis, 
ther i no reservation provided for Scheduled 
Ca tes/Scheduled Tribes in the e Iposts. How-
ever, recruitment rules in respect of various 
Services, in luding the Indian Administrative 
Service, th Indi an Police Service and the 
Indian Forest Service, from which officers are 
drawn to man the po ts in Central Secretariat 
provide for reservation for Scheduled Castesj 
Scheduled Tribes. Moreover, whenever cadre 
controlling authorities of different cadres are 
requested to sugge t names for central deputa-
tion, they are advi ed to give due considera-
tion to eligible Scheduled Caste/ cheduled 
Tribe officer and name of eheduled Castel 
Schedul d Tribe officers 0 recommended are 
considerd while making plae ments at the 
Centre. 
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Implementation of Reservation Quota of SCsi 
STs in Cabinet Secretaria te, RAW 

7146. SHRI KESHAORAO PARDHI: 
Will the PRIME MINISTER be pleased to 
tate: 

(a) whether it is a tact that reservation 
quota of cheduled Castes and Scheduled 
Tribes is not implemented in the Cabinet 
Secretariat Re earch and Analy is Wing in 
recruitment, departmental competitive exami-
nations and promotions etc., for the last 
three years ; 

(b) if so, the reasons therefor; and 

(c) if not , the details of the implementatio n 
of the reservation quota separately for recruit-
ment, departmental competitive examination~ 
and promotion '1 




